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GAUHATI HIGH COURT
Case No: 7369 of 2017

THE UNION OF INDIA
APPELLANT
& ORS.
Vs
RANJAN CHANDRA

RESPONDENT
BARUAH & ORS.

Date of Decision: Dec. 5, 2017
Acts Referred:

» Constitution of India, Article 226, Article 227 - Power of High Courts to Issue certain writs -
Power of superintendence over all courts by the High Court

Hon'ble Judges: Ajit Singh, Manojit Bhuyan
Bench: DIVISION BENCH
Advocate: SC Keyal, A Ahmed

Judgement

1. This petition under Article 226/227 of the Constitution is directed against the order
dated 31.8.2016 passed by the Central Administrative Tribunal, Guwahati Bench,
whereby it has passed certain directions against the petitioners.

2. It is submitted by the petitioners that the case of respondents was not even shown in
the list on 31.8.2016 and yet, on the request of learned counsel for the respondents, the
Tribunal called the case and without giving any opportunity of hearing to the petitioners,
on the first day itself, not only quashed the speaking order dated 24.6.2016, but also
issued certain directions against the petitioners.

3. The learned counsel for the respondents agreed before us that the Tribunal, on his
request, called the case in question, which was unlisted and on his submission passed
the impugned order.



4. On perusal of the impugned order, we also find that no opportunity of hearing was
given to the petitioners by the Tribunal. Also the case of respondents was unlisted on the
date of passing of the impugned order. Such an order of the Tribunal cannot be
sustained. We, accordingly, set aside the same and remand the matter to the Tribunal for
afresh decision on merits. Needless to mention that the Tribunal shall give reasonable
opportunity to the petitioners before deciding the matter afresh on merits. The petition is
allowed.
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